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            RAJYA SABHA 

Friday, 3rd July 1998/ 12 

Asadha, 1920 (Saka) 

the House met at eleven of the clock; Mr. 

Chairman in the Chair. 

MEMBERS SWORN 

Shri Ram Deo Bhandari (Bihar) 
Shri Balkavi Bairagi (Madhya Pradesh) 
Shri Jhumuklal (Madhya Pradesh) 
Shri Dilip Singh Judev (Madhya Pradesh) 
Shri O. Rajagopal (Madhya Pradesh) 
Miss Mabel Rebello (Madhya Pradesh) 
Shri Manmath Nath Das (Orissa) 
Shri Ramachandra Kuntia (Orissa) 
Shri Ranganath Mishra (Orissa) 
Shri S. Agniraj (Tamil Nadu) 
Shri M.A. Kadar (Tamil Nadu) 
Shri M. Sankaralmgam (Tamil Nadu) 
Shri S. Sivasubramanian (Tamil Nadu) 
Shri S. Viduthalai Virumbi (Tamil Nadu) 

OBITUARY REFERENCE 

MR. CHAIRMAN: Hon. Members, I refer 

with profound sorrow to the passing away of 

Shri P. Babul Reddy, a former Member of the 

Rajya Sabha on the 20th June, 1998 at the age 

of 76. 

Born at Allur in Nellore District of Andhra 

Pradesh in September, 1922, Shri Babul Reddy 

was educated at Kakinanda and at Lucknow 

Ui versity. A lawyer by profession, Shri Idy 

was associated with various welfare lizations 

and bodies. He was President Andhra Pradesh 

High Court Advocates' ation from 1968 to 

1969 and again from o 1982; (2) Andhra 

Pradesh Civil aes Union from 1976 to 1981. 

He was Legal Advisor to the Osmania 

University I the Agricultural University. A 

spirited blic figure, Shri Reddy, through 

hisifold contributions, enriched public life. 

 Reddy represented the State of Andhra 

Pradesh in this House from April, 1982 to 

April, 1988. During his membership he took 

keen interest in the proceedings of the House. 

In the passing away of Shri Babul Reddy, 

the country has lost a distinguished 

parliamentarian and a noted  lawyer. 

We deeply mourn the passing away of Shri 

P. Babul Reddy. 

I request Members to rise in their places 

and observe silence as a mark of respect to the 

memory of the departed. 

(Hon. Members then stood in silence for 

one minute) 

MR. CHAIRMAN: Secretary-General will 

convey to the members of the bereaved family 

our sense of profound sorrow and deep 

sympathy. 

ORAL ANSWERS TO QUESTIONS 

Synchronization of Results of CBSE/ICSE 

and State Education Boards 

*261. SHRI LAJPAT RAI: will the 

Minister of HUMAN RESOURCE 

DEVELOPMENT be pleased to state whether 

measures are afoot to synchronize the results 

of CBSE/ICSE and those of different state 

Education Boards to facilitate admission 

opportunities for all alike in the colleges? 

THE MINISTER OF HUMAN 

RESOURCE DEVELOPMENT (DR. MURLI 

MANOHAR JOSHI): As per information 

furnished by the Council of Boards of School 

Education in India (COBSE), by and large all 

the Boards announce results almost 

similtaneously with the gap of 10-15 days. The 

two national level Boards, i.e. Central Board 

of Secondary Education (CBSE) and the 

Council for the Indian School Certificate 

Examinations (CISCE), are independent 

Boards. The State Boards follow their own 

academic programmes and calendar. Normally 

examinations are conducted by the national 

and state level Boards and results are 

published within the period of May to July of 

every year. 
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 To monitor the progress of verfication of 

marks with regard to the applications received 

both for senior secondary and secondary 

examinations, ,1998; To expedite the intimation 

of results of verification of marks' applications. 

To suggest steps and measures for improvement 

in the existing system of verification of marks: 

To study the existing system of verification of 

answer books and suggest steps and measures for 

improvement; To suggest steps and measures 

for greater satisfaction of the student 

community —this covers the point made by the 

hon. Member — their parents and guardians 

with regard to the evaluation system of the 

Board; To suggest any other steps or measures 

concerning the evaluation system, its analysis 

and further improvement, in the interest of the 

student community. 

The Chairman of the Committee has been 

empowered to co-opt not more than two 

members for a speedier study of the problem and 

more comprehensive improvement measures. 

The Committee will submit its report as 
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soon as possible, but not later than two 

months. 

Suitable honorarium, etc... 

 As I said, the Chairman of the Committee is 

Shri P.R. Chauhan, former Commissioner, 

Kendriya Vidyalaya Sanghatan. The other 

Members of the Committee are: Shri Y.P. 

Puran, Dr. H.C. Khatyal and Shri M.L. Babbar. 

All of them are educationists and principals. 
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SHRI J. CHITHARANJAN: Sir, in the case of 

certain State Education Boards, undue delay 

takes place in some years in regard to declaration 

of results. As a result of this, students in those 

States lose the opportunity to appear for certain 

entrance examinations. Therefore, I would like to 

know from the hon. Minister whether his 

Ministry would take some steps to have some 

kind of a co-ordination with the State Boards as 

well as the Central Boards so    
that the results are declared almost at the same  

me. 

DR. M.M. JOSHI: Mr. Chairman, Sir, as a 

iiatter of fact, in the case of those State Boards 

whose results are declared a little bit late, but the 

students have to appear for some entrance 

examinations, in many States, they are allowed to 

appear, subject to their qualyfying in the 

examination and obtaining the requisite marks. 

This system is already there in many States. But 

if there is any State where the universities 

which hold entrance examinations do not give 

this facility to the students of the other Boards, 

please bring it to my notice. We will ensure that 

this facility is extended to them. 

The COBSE meets Wcasionally and we dis-

cuss such problems and try to ensure that the 

interests of the student community are not im-

paired. We take good care to see that the fu- 

ture of the students proceeds and progresses 

well. 
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MR. CHAIRMAN: This supplementary 

does not arise out of this question. 

SHRI ASHOK MITRA: Sir, apart from this 

question of delays in examinations, the other 

major problem is the non-uniformity in the 

standards of examination. Some Boards tend to 

examine the scripts liberally, while others are a 

little conservative. So, at the time of applying for 

admission to courses for further studies, we find 

that some students are discriminated against. 

This is a problem which is very ticklish, and in a 

country of our size and dimension it is not 

always easy to try to reach a uniformity. But I 

still hope that the Minister would like to suggest 

some ways to tackle this problem. 

DR. M.M. JOSHI: Sir, this problem will be 

placed before the COBSE, and they will try to 

coordinate, request, appeal and direct all the 

State Boards to do it. But, as you know, the State 

Boards are not under the control of the 

Government of India. They funcion autonomously 

or under the guidance of the respective State 

Governments. We can only advise them. We 

shall keep this advise in mind. We will again 

advise them to look into the interests of the 

students and see that they are not discriminated 

because of different attitudes in the marking 

system. If the hon. Member has any positive 

suggestions on how to meet this problem, I will 

welcome them. I assure you that we will place 

it before the COBSE and see that it is 

implemented. 

Plantation on degraded forest Land 

*262. SHRI KHAGEN DAS : Will the 

Minister of ENVIRONMENT AND FORESTS be 

pleased to state: 

(a) whether the rubber plantation is not 

permitted on degraded forest land even for 

taking up a settlement project for the tribals who 

are dependent on shifting cultivation; 

 


